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I8 THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD

AT HYDERABAD

BENCH

OA.1245/96 dt.28-10-9¢
Between 'i

Dakarapu Yenkateswara Rae : Applicent
and

1. The Chief Pest Master-General
“Andhra Prad3sh Circle
abids, Hyderabad-l

2. Pest Master Generasi
Visakha Patnam Regien
Visgkhapatnam-3

3. The Superintendent' )
RMS 'V' Divisien, Dept, of Pests

‘Visakhapatnam-1 Respondents

MP Chandrameouli
Advecate

Ceunsel for the applicént

Colingel fer the respendents : K. Ramulee
T addl, CG3C

QORAM

HON. MR. H. RAJENDRA PRASAD, MEMBER (ADMN.)?‘/
- ' e
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OA.1245/96 dt.28-10-96

Judgement'

Oral ord®r (Per Hon. Mr. H. Rajendra Prasad, Memb

NI St e TR - 5“‘;&,”"

)&

s r { Admn)

Heard Sri Janardhan Rao (for Sri M.P. Chandrp Mouli)

on behalf of the applicant and Sri K. Ram%?rasad

K. Ramuloo) for the respondents.

(for Sri

1. It is seen from Annexure-II1 and III to the ORA that

the case of the applicant was considered for appofntment

in relaxation of ncrmal recruitment rules during

the

year 1994, His name was stated to have been entefred in

the waiting list., Th#: applicant is nopéware of

further

progress in the case since no order of appcintment has yet

been received by him.

2. It is considered adeduate to dispose of the

Ca at

the admission stage with a direction to Respondenft-1 to

intimate to the applicant the exact current positiion of

his cendiddature in the waiting list. This may be done

within 45 days from today.

3. The contention of the applicant in para-6(b)
of the CA (regarding one K. Moshee, S/o K. John)
be kept in view while taking any further action/d4

regarding his appointment.

4. Thus the OA is disposed of. 1 ,

(H. Rajenad
Member (2
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may also

cision’

' Dated : 28 October, 1996 - o
Dictated in Open Court T =147
ong 4
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- T One coPy to Hr.K.Bhaskar a.a.mm.ccsc.cm.ﬂyd.

Oa, 1254796,

1. Chief General Manager,Telecom A.?.E:irc le, P\ :

Doorsanchar Bhavan.ﬂyderab ad,’

2, Uhe secretary, Department of Telecmunications,
Union of India,New Delhi, .

3., Director Gemsral,Telecommun icat iona. New Delhi,

4. One copy to Mr.K. Venkateswara Raa,Advocate.
CAT,Hyderabad Bench,Hyds

6. One copy to Library,CAT, Hyd.

7. One spare CODPYe
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